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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

TRANSFER PETITION (CIVIL.) NO(s). 236 OF 2007

Al RPORTS AUTHORITY OF I NDI A ETC. Petitioner(s)
VERSUS
M S FELM NGO DUTY FREE SHOPS P. LTD. & ANR Respondent (' s)

(Wth appln(s) for stay and directions office report)

T.P.(C Nos. 686-707 of 2009

(Wth Appln(s) for vacating stay)

T.P.(C Nos. 630-641 of 2007

(Wth appln(s) for stay and directions and office report)
T.P.(C) Nos. 54-57 of 2008

(Wth appl n(s) for stay and substituted service)

T.P.(C Nos. 451 of 2010

(Wth office report)

T.P.(C Nos. 807-821 of 2008

(Wth appl n(s) for stay)

T.P.(C) Nos. 738-771 & T.P. ( C) Nos. 773-796 of 2009
(Wth appln(s) for stay and office report)

WTH WP(C) NO. 147 of 2009

(Wth appln(s) for permission to file additional docunents and
interimrelief and office report)

Date: 11/04/2011 These Petitions were called on for hearing today.

CORAM :
HON BLE DR JUSTI CE MUKUNDAKAM SHARMA
HON BLE MR JUSTICE ANIL R DAVE
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Khai tan & Co, Adv.
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Har shvar dhan Jha, Adv.

-3-

G N. Reddy, Adv.
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Radhi ka Gautam Adv.
Mahesh Agarwal, Adv.
E.C. Agarwal a, Adv.
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Gaurav Goel, Adv.

Vi vek Ki shore, Adv.
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M. MP. Devanath, Adv.
MS. T.T.K Deepak & Co.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The transfer petitions are disposed of in terns of
the signed order.

Lear ned counsel appearing for petitioner in WP. (Civil) no.
147 of 2009 seeks pernission to withdraw this petition to enable the
petitioner to file an appropriate petition before the H gh Court.
Perni ssion is granted. The Wit Petition is disnissed as w thdrawn
with the liberty, as prayed for.

( DEEPAK MANSUKHANI ) (RENU DI WAN)
Court Master Court Master
(Signed order is placed on the file)
I N THE SUPREME COURT OF | NDI A
ClVIL ORI G NAL JURI SDI CTI ON

TRANSFER PETI TION(C) NO 236 OF 2007
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ORDER

Havi ng heard the | earned counsel appearing for the parties and
al so having regard to the fact that sone wit petitions on the issue
of constitutional validity of the Finance Act, as anended fromtinme to
time, are pending for consideration before the Delhi H gh Court and
since identical issues are involved, we direct transfer of all the
connected matters nentioned in the prayer portion of the Transfer
Petitions involving identical issues, to the Delhi Hi gh Court. The
concerned Hi gh Courts shall now transfer all these matters to the
Del hi Hi gh Court and on receipt of the records from various High
Courts, the Delhi High Court will bunch themtogether and hear al
these matters as expeditiously as possible, preferably within a period
of six nonths fromtoday

This order of transfer would not be applicable to the matters
whi ch are al ready pending before the Del hi High Court. But the said
matters are also to be heard along with the transferred matters.

Al'l the bank guarantees which were furnished by the parties
thereto shall be kept alive till all these matters are taken up and
di sposed of by the Del hi High Court.
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The stay order passed by this Court regarding hearing of some
wit petitions also stands vacated with the passing of this order

The Tr ansf er Petitions are di sposed of in terns of
af oresai d order.

(ANIL R DAVE)

NEW DELH
APRIL 11, 2011
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